L-25012(11)/2/2024-LME NMCG-N
National Mission for Clean Ganga
Department of Water Resources, River Development
& Ganga Rejuvenation
Ministry of Jal Shakti

Major Dhyanchand National Stadium,
Near India Gate, New Delhi-110002
Dated: 22. 02.2024

Subject: Status Report in OA no 793/2023- Suo-Motu matter- regarding news
item on immersion of flowers/polythene in river Ganga -Yamuna - regarding

*k

Sir,
This is with reference to the Hon’ble NGT’s Order dated 15.01.2024 in the
above cited subject matter and to say that the Status Report is attached.

2. The same may be placed before the Hon'ble NGT for consideration please

3. This issues with the approval of the competent authority. g:eﬂf/

Anup Kumar Srivastava
Executive Director(Tech),

Encl: As above

To

The Registrar, Hon’ble National Green Tribunal, Faridkot House, Copernicus
Marg New Delhi.

Copy for information to:

(1).PPS to the Secretary, DOWR, RD&GR, Ministry of Jal Shakti,
Shram Shakti Bhawan, New Delhi

(2). PS to the DG, NMCG,

(3). Director (Co-ordination), NMCG



NATIONAL MISSION FOR CLEAN GANGA

Subject: Status Report in OA no 793/2023- Suo-Motu matter- regarding news
item on immersion of flowers/polythene in river Ganga -Yamuna

*%

That the Hon'ble NGT in the aforesaid matter has taken cognizance of the
immersion of flower and garlands and other Puja materials in polythene bags
in the ghats of river Yamuna and Ganga, thereby causing polluting in the rivers.

2. A status report on the action taken by the National Mission for Clean Ganga
(NMCG) was submitted, before the Hon'ble NGT on 15.01.2024, to avoid
immersion of idols, flowers and garlands and other Puja materials in the river
and water bodies. A copy of the report is attached.

3. That this Hon’ble Tribunal vide order dated 15.01.2024 further impleaded the
following and sought response:

(i). Member Secretary, Delhi Pollution Control Committee (DPCC)
(ii). Member Secretary, Uttar Pradesh Pollution Control Board (UPPCB)

(iii). Chairman, National Mission for Clean Ganga (NMCG) @ Director General
NMCG

4. That itis submitted that the report on the above has already been placed by
the NMCG before the Hon'ble Tribunal. The statutory authorities viz CPCB,
State Pollution Control Boards and Pollution Control Committees are
periodically issuing advisories and directions to the concerned state
agencies/authorities and the general public to desist from throwing flowers,

idols and puja materials in river and water bodies.
'f‘
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Anup Kumar Srivastava
Executive Director(Tech),



L-28012(11)/2/2024-LME NMCG-N
National Mission for Clean Ganga
Department of Water Resources, River Development
& Ganga Rejuvenation
Ministry of Jal Shakti

Major Dhyanchand National Stadium,
Near india Gate, New Delhi-110002
Dated; 15.01.2024

Subject: Notice- in OA no 793/2023- Suo-Motu matter- regarding news item
on immersion of flowers/polythene in river Ganga -Yamuna — regarding

ke

Sir,
This is with reference to the Hon’ble NGT's Notice dated 28.12.2023 in the
above cited subject matter and to say that on the issue of avoidance of immersion
of Idols, Puja material, flowers, and polythene in the river and water bodies,
necessary advisory has already been issued by the Nationa! Mission for Clean
(Ganga to the State Governments and UT Administration. In this Central Pollution
Control Board(CPCB) has also issued “Guidelines for Idol Immersion”. A copy is

enclosed. _
-

2. This issues with the approval of the competent authority. &%;

: T e 2
i
Anup Kumar Srivastava

Executive Director(Tech),
Encl: As above

To

The Registrar, Hon'ble National Green Tribunal, Faridkot House, Copernicus
Marg New Delhi. '

Copy for information to:

(1).PPS to the Secretary, DoWR, RD&GR, Ministry of Jal Shakti,
Shram Shakti Bhawan, New Delhi

(2). PS to the DG, NMCG,

(3). Director (Co-ordination), NMCG
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F. No.:L-25011(13)/7/2019-LME NMCG/»! Dated 16" September, 2019

1 o
o

DIRECTIONS UNDER SECTION 5 OF THE ENVIRONMENT (PROTECTION) ACT, 1986
REGARDING THE IMMERSION OF IDOLS IN RIVERS AND WATER BODIES ON FESTIVE

OCCASIONS.

WHEREAS, on festive occasions such as Ganesh Chaturthi, Viswakarma Puja, Durga Puja,
,Deepawali (Lakshmi/ Kali Puja), Chath Puja (Surya Sasthi), Sarswati Puja etc., there is large
scale immersion (visarjan) of idols of gods and goddesses as well as puja materials/religious
offerings in water bodies like rivers, lakes, ponds, wells etc. which cause alarming rise in water
pollution level. Studies carried out to assess deterioration in water quality due to idol
immersion reveal deterioration of water quality in respect of Conductivity, Bio-chemical

Oxygen Demand and Heavy Metal Concentration.

AND WHEREAS, an increasing trend of making idols using non-biodegradable materials like
plaster of Paris (PoP), baked clay, resin fibers and thermocol etc. has been popular during
festivals. The chemical dyes /synthetic paints and colours applied on idols contain hazardous
chemicals/toxic metals and carcinogenic compounds like Mercury, Chromium, Lead,
Cadmium, Zinc Oxide etc. which causes harmful effects to aquatic life. The PoP also contains
chemicals/ elements like Gypsum, Sulphur, Potassium and Magnesium which causes harmful
effects to aquatic flora & fauna and in turn causes harmful diseases like cancer, respiratory
ailments, skin infections etc., if such aquatic life is consumed by human beings.

'AND WHEREAS, Hon’ble National Green Tribunal (NGT) in the matter of O.A. No. 6 of 2012 -
Manoj Mishra Vs. Union of India & Ors. and connected matters had pronounced various
directions in respect of any type of visarjan in river Yamuna (an important tributary of river
Ganga) vide orders dated 13.01.2015 and 16.09.2015. These orders prohibit throwing Pooja
material or any other material like idols, flowers, havan samagri, food-grain, oil, etc. into river
Yamuna except at the designated sites. Any person who is found disobeying this direction
shall be liable to pay compensation of Rs. 5,000/- on the “Polluter Pays” Principle. Hon'ble
NGT is monitoring various activities causing pollution in River Ganga and its tributaries
through O.A. No. 200 of 2014 — M. C. Mehta Vs. Union of India & Ors. and connected matters
and has observed idol immersion to be a major factor causing pollution in the river Ganga.
Hon'ble Tribunal completely prohibited disposing of any kind of waste into the river Ganga vide
orders dated 11.04.2017 and 13.07.2017. Defaulter to this direction would be liable to pay
Environmental Compensation of Rs 50,000 per default for such dumping and/or throwing of

waste of any kind into the river.

AND WHEREAS, Central Pollution Control Board (CPCB) has issued the Guidelines for
immersion of idols and other puja materials during festival and Hon'ble Tribunal directed
respective District Magistrates and other authorities to ensure implementation of the guidelines
of CPCB to curb pollution due to immersion of idols in rivers and water bodies.

ALl (Srer wfdd dErer, srer wareE, T e i am weenr R g ULDHIY)
YA del, NOR 2T d e Ry, gfem e, ¢ Reel—110002
NMCG, (Ministry of Jal Shakti, Department of Water Resources, River Development & Ganga Rejuvenation, Government of India)

First Floor, Major Dhyan Chand National Stadium, india Gate, New Delhi-110002
Ph - n11.2an72ann 22072001
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AND WHEREAS, National Mission for Clean Ganga (NMCG) has been constituted as an authority by
Govt. of India vide its Notification S.0.3187(E) dated 07.10.2016 and has been conferred with the
power under Section 5 of the Environment (Protection) Act, 1986 for prevention, control and abatement
of pollution in River Ganga and its tributaries. As per the provision of the said notification, NMCG has
'been empowered to issue directions in writing that are necessary for abatement of pollution and
rejuvenation, protection and management of the River Ganga and its tributaries.

AND WHEREAS, as per the provisions of Section 15 of Environment Protection Act, 1986
“Whoever fails to comply with or contravenes any of the provisions of this Act, or the rules
made or orders or directions issued there under, shall, in respect of each such failure or
contravention, be punishable with imprisonment for a term which may extend to five years with
fine which may extend to one lakh rupees, or with both, and in case the failure or
contravention continues, with additional fine, which may extend to five thousand rupees for
every day during which such failure or contravention continues after the conviction for the first

such failure or contravention”.

AND WHEREAS, Director General, NMCG in a meeting held with representatives of
Government of Uttarakhand, Uttar Pradesh, Bihar, Jharkhand and West Bengal on 12.09.2019
‘urged for strict implementation of prohibitions related to immersion of idols/disposal of puja
refuse, flowers etc., into river Ganga and its tributaries and directed concerned authorities to
make suitable arrangement for immersion of idols/disposal of puja refuse, flowers etc,, in an

environmental friendly manner.

AND WHEREAS, in spite of directions against use and immersion of idols made of non-
biodegradable and toxic materials like PoP etc. in rivers and water bodies, River Ganga has
been facing serious threat due to idol immersion and also disposal of pooja materials into

River Ganga, bank of River Ganga or its tributaries.

NOW, THEREFORE, in view of the above and in exercise of powers delegated to Director
General, NMCG under the Notification dated 07.10.2016 of the Ministry of Water Resources,
River Development and Ganga Rejuvenation (now Ministry of Jal Shakti), Government of
India, following directions are issued for compliance by all concerned State Government,
authority or local authority or other authorities or Board or Corporation:

i

No use of synthetic material/non-biodegradable material, PoP, baked clay, resin fibers
and thermocol etc., for making of idols (for immersion/visarjan thereof). Use of toxic and
non-biodegradable chemical dyes/synthetic paints for painting of idols should be strictly
prohibited.

No idol immersion into River Ganga and its tributaries and on their banks.

River banks and ghats should be cordoned off and barricaded to prevent any stray
immersion of idols in the river or its banks.

Adequate arrangements should be made for designated idol-immersion sites within
municipal area or bank of river Ganga and its tributaries by constructing temporary
confined ponds with removable synthetic liners at the bottom.

Sufficient numbers of separate bins/containers should be provided at designated idol-
immersion sites for collection of flowers, garlands and decorating materials/clothing/

metal items.
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vi.  Separate bins/receptacles should be also provided at ghats on river Ganga and its
tributaries for collection of flowers, garlands and decorating materials/clothing/metal
items.

vii.  Three bin system to be provided at all pooja pandals for proper segregation of
biodegradable and non-biodegradable pooja refuse and other materials for ensuring
efficient disposal.

vii. ~ Biodegradable pooja materials like flowers, garlands, etc. should be composted while
non-biodegradable materials like decorating materials (made of paper, plastic and
clothing) and metal items etc. should be recycled, in an eco-friendly manner.

ix.  No pooja material to be disposed directly in the river.

x. A Co-ordination Committee comprising of District Administration Officials, Municipal
Officials, Police, NGOs etc. may be set up for guiding the public & Puja Committees for
carrying out puja and immersion with no adverse effect to the environment.

xi.  Within 48 hrs. of the immersion of idol (visarjan), the left over material at all designated
idol immersion sites within municipal area/ panchayat/bank of river should be collected
by the local bodies for disposal as per CPCB guidelines.

xii.  Notification of designated idol-immersion sites to Pooja Samitis, mela authorities,
general public through newspaper advertisements and other means of information
dissemination.

xii. — Public and Pooja Samitis be educated regarding ill effects of idol immersion in the rivers
and water bodies through mass awareness programmes. Messages should be
constantly played by Pooja Samitis for information of devotees regarding the
arrangements of designated idol-immersion sites.

xiv.  Adequate numbers of hoarding boards/banners to be placed at various locations within
municipal area and near Pooja Pandals with Do’s and Don'ts in respect of idol
immersion during festivals. Similarly, hoarding boards/banners related to ban of idol
immersion in rivers/water bodies/ill-effects of idol immersion in rivers and water bodies
to be placed at designated idol immersion sites and important ghats on river Ganga and
its tributaries.

xv. District Magistrate shall enforce the above directions by issuing relevant instructions to
the concerned officials for monitoring and enforcement of the directions. If any person
violates above directions, then Rs. 50,000 as environment compensation should bhe
levied, collected and deposited with State Pollution Control Boards.

An action taken report on compliance of above said directions shall be submitted to NMCG

by concerned officials within seven (07) days from the end of each festival like Ganesh
Chaturthi, Viswakarma Puja, Dussehra, Deepawali (Lakshmi/ Kali Puja), Chath Puja (Surya

Sasthi), Sarswati Puja.
\
A~

Director GeneraUD
National Mission for Clean Ganga

To,

1. The Chief Secretary
Government of NCT of Delhi
Delhi Secretariat
|.P. Estate, New Delhi-110002

h\wﬁ
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11.
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The Chief Secretary
Government of Uttarakhand

4, Subhash Road,

Secretariat, Dehradun - 248001

The Chief Secretary
Government of Uttar Pradesh
Secretariat, Lucknow — 226001

The Chief Secretary
Government of Bihar
Old Secretariat, Patna — 800015

The Chief Secretary
Government of Jharkhand
Secretariat, Ranchi — 834004

The Chief Secretary
Government of West Bengal
Nabanna, 13t Floor,

325, Sarat Chatterjee Road
Shibpur, Howrah — 711102

The Chief Secretary
Government of Himachal Pradesh

Shimla-171002

The Chief Secretary
Government of Madhya Pradesh
M. P. Mantralaya

Vallabh Bhawan

Bhopal, MP

The Chief Secretary
Government of Chhattisgarh
Mahanadi Bhawan, Mantralaya
Naya Raipur-492002

The Chief Secretary
Government of Rajasthan
Secretariat

Jaipur

The Chief Secretary

Government of Haryana

4t Floor, Haryana Civil Secretariat
Sector-I, Chandigarh

Director General
National Mission for Clean Ganga



'
|

11

Copy for kind information {o:

1.

The Secretary

Ministry of Environment, Forests & Climate Change
indira Paryavaran Bhawan

Jorbagh Road,

New Deihi -110003

The Secretary

Ministry of Urban Development
Nirman Bhawan, C - Wing

Dr. Maulana Azad Road

New Delhi - 110011

The Secretary

Dept. of Water Resources River Development
& Ganga Rejuvenation,

Ministry of Jal Shakii,

Shram Shakti Bhawan

Rafi Marg, New Delhi -110001

The Chairman

Centrat Pollution Conirol Board

Parivesh Bhawan, CBD-cum-Office Complex
East Arjun Nagar, Delhi - 110032

g

Director General

Nationa! Mission for Clean Ganga



F. No: L-64/7/2020-LME NMCG Dated: 22™ September 2023

Subject: Direction under Section § of the Environment (Protection} Act, 1986 for prohibition on
immersion of idols, puja material and other items of religlous offarings in rivers & other water badies
in particular during the occasion of fastivals —reg.

NMCG, in exercise of powers conferred in para 41(3) of the River Ganga (Rejuvenation, Protection
and Management) Authorities Order, 2018, issued directions deited 16.08.2010 (copy enclosed for ready
reference) to the State Governments/authorities in Ganga basin States, inter-afia prohibiting imimersion of
such idols of Gods and Goddesses, puja material and other items of religious offering in water bodies like
river, lakes, ponds, wells etc., as these causes pollution/ contarnination of water leading to the deterioration
in the quality of water in rivers/ water bodies besides having harmful effect on adustlc life. NMCG has
reiterated these directions impressing upon the State Governmants/autherities in Ganga basin States for
its complignce this yeéar also.

2. Further, the Hon'ble NGT, in matter of 0. A. No. 873/2018 has constituted Central Monitoring
Committee (CRC) under the chiairmanship of Secrstary, Minstry of Jal Shakti (MoJ3) and direcied NMCG
to provide the required support to the said commities, Accordingly, petiodically review mesting with all the
slates are being condusted by Central Moniioring Committee for rejuvenation of rivers and wafer bodies in
ihe siates.

3 In O, A, No. 6737201 8 the Hon'ble NGT has passed seriss of orders and also taken cogrisance of
the recommendation of the Oversight Commitiee on banning of idol immerglon in rivers. The following is

the extract from Hon'ble NGT orders:

“..Chigl Sscretary may lssue dirsclions fo concemed department for creaticn of artificlal ponds, ¥
found absolulely necessary (as done in NCR-Delhi region for préventing pollution i river Yamuna)
for idol immersion during festivals Hie Ganesh Chalurthi and Dinga Puja specifying prior penmission
of District Administration snd strict timatines pertaining 1o religiviss days only.”

4. . Therefore, you are requested o impress upon the concemed officials/depariments i the State for
issuing. directions and.making arrangements for sestricting ido! immersion info rivers and waterbiodies by
making appropriate alierate arangements, during forthconiing festivals tke Ganesh Chaturthi, Ananth
Chigturdashi, Durga Pula, Deepawall {Lakshmi Pujal Kali Plla), Chhath Puja (Suyd Santhi}, Viswakarma
Fuja, elc.

Encl: As above ' ,&
_ {€2. Asok Kumar)
Director Gensral, NMCG and
Project Director, NRCD
To,
1. Chief Seoretary, Govemmant of Andhra Pradesh, & Block, AP Secrelasial Office, Velagapudi - 529503
2. Chief Sevretary, Goverament of Assam, Biock- €, 3rd Ficor, Assam Sschivalaya, Ehispur - TRIGGE,
Giwahail
3. Chief Secretary, Government of Chhisttisgarh, Mahanadi Bhawan, Mantalaye, Neva, Raipur — 4220002
4, Chief Bevratary, Govermment of Goa, Secielariat, Porvioim, Bardez, Goa 403521

PageLaf2
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RUCE, (Winistry oF S0t Sheks, Dottt of Wty Resotross, Biver Dowvslopment % Saigs Befuvenation, Government of fruiia}
Flost Floor, Meior Diwen Uhend BoSons! e, fndis Ste, New Dabi-1 10002
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Chief Secretary, Government of Gujarat, 1% Block, 8" Floor, Sachivalaya, Gandhinagar — 3820161
Chief Secretary, Government of Haryana, 4" Floor, Haryana Civil Secretariat, Sector-1, Chandigarh —

160019
Chief Secretary, Government of Jammu & Kashmir, R. Mo, 277, 2 Floor, Main Building, Civil

Secretariat, Jammu -180001
Chief Secretary, Government of Karnataka, Room No. 320, 3@ Floor, vidhanaSoudha, Bengalury -

5680001

Chief Secretary, Governtnent of Kerala, Sscretariat, Thiruvananthapuram -895001

Chisf Secratary, Government of Maharashtra, CS office main Building, Mantralaya, &% floor, Madame
Cama Road, Mumbai — 400032

Chief Secretary, Government of Manipur, South Block, Old Secretfariat, Iraphal = 795001

Chief Secretary, Government of Meghalaya, Main Secretariat Building, Room no 316, Shilleng - 793001
Chief Secrelary, Government of Mizoram, New Secretariat Complex, Aizwal - 796001

Chief Secretary, Government of Nagatand, Civil Sacretariat, Kohima — 797004

Chief Secretary, Govemment of Odigha, General Administration Depariment, QOdisha Secrafarial,

Bhubaneswar ~ 781001

Chief Sacretary, Government of Punjab, Chandigarh ~ 160001

Chief Becretary, Government of Sikkim, New Ssorelariat, Gangtok ~ 737101

Chief Secretary, Government of Tamil Nady, Sacretariat, Shennai-800008

Chief Secretary, Gevemmeni of Telangana, Block €, 3% fioor, Telangana Secrefariat Khairatabad,

Hydsrabad, Telangana
Chisf Secretary, Government of Tripura, New Secretarial Complex Secreiariat — 78010, Agerdals,

West Tripura
Administrator, Daman & Diy and Dadrs and Nagar Havel, Becretaiiat, Moll, Ciaman w&%ﬂ&

Chief 8ecretary, Gout. of Puducherry, Main Building, Chief Becratariat, Puduchery-805001

Copy for Kind in?@tmatiéﬁ:

PBS to Sedretary, Ministry of Jai Shakli, Shram Shakli Bhavan, Raf Marg, Sensad Marg Arena, New

Diefhi- 110601
Chairmsn, Centrat Poliution Control Beani Parivesh Bhawah, East Atjun Nagar, Qe!hx«i 10032

Member Eecretary, Certtral Poliution Control Board, Parivesh Bhawan, East Arjun Magar, Delhs—ﬁﬂﬁiﬁz
PSicED (Techmcaﬂ?goject! Finance), NMCG ' L

Tsireckor General, NWCG and
Project !}zremmf, NRCD

PapeZol?
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Revised Guidelines for ldal Immersion

REVISED

GUIDELINES FOR IDOL Ik

o 5&.“5&3%
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Programme Objective Series:
PROBES/-....-/2020

CENTRAL POLLUTION CONTROL BOARD
{Ministry of Environment, Forests and Climate Change)
‘Parivesh Bhawan’, East Arjun Nagar,

Delhi — 110032

Website: cpeb.nic.in, e-mail: cpcb@nic.in

May 12, 2020
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Revised Guidelines for Idol Immersion

Iroductzon 1
Guidelines for Idol Makers-Craftsman or Artisans 2
3.0 Guidelines for Pooja Organizing Committees 4
4.0 Role and Responsibilities of the Local and Urban 4
Authorities
5.0 Guidelines for Idol Immersion in Rivers, Lakes 10
andPonds _ _ .
6.0 Guidelines for Idol Immersion in Sea 11
7.0 Guidelines for Idol Immersion by Households 11
8.0 Role of State Pollution Control Boards (SPCBs) 12
in States and Pollution Control Comimittees
(PCCs} in Union Territories
Annexure-I: Major Types of Natural Dyes and 14
Their Origin
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Revised Guidelines for Idol Immersion

To worship God and Goddess generally natural things like Milk, Curd, Ghee,
Coconut, Betel leaves and river water are used. Generally, Idols are made with
clay or locally available materials and then coloured with natural materials like
Chandan, Turmeric ete. The religious scripts, mythology and religious rituals
have attempted to drive the importance of preserving nature by adoring it
through the centuries. Bhagavadgita (9.26) states:

“Patram Fushpam phalam toyam, yo mey bhakiya prayachchati Ta&aham bhakt
yupshrutam ashaami prayataatmanaha” which means ,

“If one offers mein pure consciousness with love and devotion a fruit, a flower, a leaf
or even water, Idelightfully partake of that offered article”

WWWWWW@W%WWﬁwﬁWWWﬁW
=

Traditionally, clay is used to make Ganesh idols. Over the years however, plaster
of Paris (POP), which is lighter and cheaper, has become the favoured material
to mould idols. POP contains chemicals such as gypsum, sulphur, phosphorus,
and magnesium. The dyes used to colour thege idols may also contain mercury,
cadmium, arsenie, lead, and carbon. Plastic and thermocol accessories are used
to decorate these idols. Such materials are not biodegradable, hence are toxic
when immersed in water bodies. Hence, need was felt to develop guidelines for

idol immersion.

In the matter of Public Interest Litigation {PIL} / W.P.(C) No. 1325 /2003 in the
matter of Janhit Manch Vs. The State of Maharashtia & Ors., Hon’ble High Court
of Mumbai in its order dated 22/ 07/2008 has given the following directions to

the Central Government:-

“We expect that the Central Govt. will consider laying down of guidelines
Jor immersion of idols and would also consider related matters with
regard to pollution of water bodies. Both the Union Government as well as
the State Government shall consider it expeditiously because the time lost
involving the pollution might prove dangerous for environment ef the

country in long run”
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Revised Guidelines for Idol Immersion

In pursuance to the directions of Hon’ble High Court, Central Pollution Control
Board (CPCB) constituted a Committee under the Chairmanship of Chairman,
Central Pollution Control Board, vide order No. A-22011/1/90-Mon, dated
February 10, 2009. In the year 2009. The constituted Committee held meetings
with the concerned stakeholders and discussed the issues including designated
identification of places for idol immersion in the river stretch, use of natural
materials in “Pooja”, mass awareness programmes to be initiated every year
before commencement of all activities of worship and idol immersion.
Subsequently, based on the recommendations of the Committee, in the year
2010, CPCB has finalized “Guidelines for Idol Immersion” and circulated to all
the stakeholders for enstring its implementation. These guidelines have been
prepared with a view to ensure environmental friendly idol immersion without
affecting the quality of water bodies while ensuring religious observance. These
guidelines emphasize the need for restriction on single use plastic materials for
making idols, use of naturally occurring colors for coloring idols, imposing
restrictions on size of the idel, construction of temporary synthetic lined ponds
of adeguate capacity, etc.

During the last few years, there has been some developments in terms of
substitutes for various materials used for idols making as well as disposal of idel
irnmersions in temporary artificial designated ponds/tanks, earlier guidelines
circulated by CPCB in the year 2010 has been revised after taking views of
stakeholders specially emphasizing use of naturally occurring clay, colors in
place of synthetic paints and chemicals for coloring idols, arrangement for the
provision of temporary confined ponds or tanks for immersion of idols, imposing
spot fine for violation of guidelines, safe disposal of solid wastes generated during
visarjan/immersion activities, development of market system whereby
manufacturers or craftsran or artisans themselves can buy back the idols for
reuse and other aspects have been considered and incorperated appropriately as
felt necessary. The revised guidelines for idol immersion are detailed in
subsequent paras: -

(i) Idols made up of only natural, bio-degradable, eco-friendly raw materials
without any toxic, inorganic raw materials [such as traditional virtuous
clay arid mud as well as free from Plaster of Paris {PoP}, plastic and
thermocol (polystyrene)] should be encouraged, allowed and promoted and
Idols made up of Plaster of Paris (PoP} shall be banned.

2



(1)

(i)

V)

(vii)
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Revised Guidelines for 1dol Immersion

Only dried flower compoenents, straw ete. for making ornaments of idols
and natural resins of trees may be used as a shining material for making

idols attractive.

Use of Single use plastic and thermocol materials shall not Be permitted
strictly and only eco-friendly materials as straw structure should be used
in makirig idols or decoration of idols /pandals/tazias in order to prevent
pollution in recipient water bodies.

Use of toxic and non-biodegradable chemical dyes/oil paints for painting
idols should be strictly prohibited. Enamel and synthetic dye based paints
ot idols should be discouraged instead eco-friendly water-based,
bio-degradable and non-toxic natural dyes should be used.

For beautification of idols, removable and washable decorative clothes
made only with natural materials and dyes shall be used in place of
disposable material containing paints and other toxic chemicals. Only
naturally occurring colors from plasits (flowers, barks, stamens, leaves,
roots, seeds, whole fruits), feathers of different birds, mineral or colored
rocks shall be used for coloring,

Craftsmen or artisans or manufacturer involved in making idols should be
registered with the civic bodies, and should involve in making eco-friendly
idols in accordance with these guidelines. In case of Large Scale Idol
manufacturers (at least involved in making more than 100 idols in a day)
shall obtain registration from the concerned ULBs {registration fee along
with a deposit as decided by the ULB depending on the idol making
capacity} and failing to comply with these guidelines or any violation of
registration conditions, the deposit shall be forfeited by the ULBs apart
from prohibition of ido! making at least for two yedrs.

In the interest of protection of the environment, the craftsman or artisans
prefer to adopt innovative approaches (Eg., use of natural clay, pyramid of
sugarcane sticks that represents the pandals, natural clay mixed with
alum for making idals (on disintegration of idol made out of mud mixed
with alum in water, then alum act as a coagulant) in consultation with the
concerned State Pollution Control Board (SPCB}/Pollution Control

Commitiee (PCC).
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(i) As far as possible, low height and eco-friendly idols (made with natural clay,
idols stuffed with eco-friendly food materials such as corn, spinach, wheat
and vegetable powder), idols decorated with biodegradable, organic colours
such as turmeric, chandan and gerua etc., (list of natural, bio-degradable
and non-toxic annexed as Annenure-I) only should be used for offering
poojas to avoid impact on environment.

(i)  Use of cleaned multi-use metallic or glass or plastic utensils is ideal choice,
especially when such material is available from utensil banks. Only
biodegradable plates such as Patravali or Pattal or Vistaraku or Vistar or
Khali or trencher made with  broad  dried leaves such as
Areca/Banana/Banyan/Sal leaves, biodegradable paper cups/plates and
earthen pots may be used in place of single use plastic and polystyrene
(Fhermocol} for prasad distribution and other purposes.

(i) Worship material like flowers, Patri {leaves), vastras (clothes), decorating
matetials (made of paper and bio-degradable or compostable plastic but
not single use plastic) etc. should be ensured to remove before immersion
of idols and segregated in colour coded bins provided at the designated

idol immiersion areas/spots.

In the interest of protection of the ecnvironment, Pooja Organizing
Committees should procure eco-friendly idols only from the respective
ULBs registered or authorised craftsman or artisans.

v Pooja Organising Commiitees should seek prior permission from
concerned ULB as the case may by providing management plan and the
required provisions (as per the format to be issued by the ULBs) for
ensuring safe idol immersion during festival season well at least one month
in advance for making necessary arrangements in consultation with the

concerned departments.

{i) Licenses/permits may be granted by the Local and Urban Bodies within
the respective jurisdiction to only those Idol manufacturers or makers or
craftsman or artisans who uses only eco-friendly natural clay materials
(but not PoP or baked clay) in making idols, prior to festive times.

4
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Also, large scale manufacturers (involved in making idols more than 100
in & day) shall obtain registration from the coticerned ULB along with the
prescribed fee and a deposit (as decided by the ULB depending on the idol
making capacity). Registered ido! manufacturer or maker or craftsman or
artisan failing to comply with these guidelines or any violation of
registration or permission conditions, registration or permission granted
shall be cancelled apart from prohibition of idol making manufacturer at
least for two years and in case of idol manufacturer, the deposit shall be

forieited by the respective ULRB.

While granting licenses or permits to the idol makers a list of permitted
and non-permitted substances to be used for making/coloring/decorating
idols may be provided to the Idol makers or craftsman or artisans.

Only registered or licensed idol maker or craftsmen or artisans should be
strictly allowed to make idols within the jurisdiction of the respective
Urban and Local Bodies as the case may be, in accordance with these

guidelines,

As far as possible, instead of immersion of idols in water bodies, all the
resident welfare associdtions or individiai households in a city or town
should be encouraged to create temporary ponds/tanks of suitable size
and adequate capacity with neeessary provision for collection and storage
of segregated waste prior to immersion, and public should be involved for
iminersion of idols in such temporary/artificial ponds /tanks made by the
resident welfare association or individual household within their campus
itself. The waste generated from designated idol immersion activity sites
shall be coliected and disposed of safély by the ULBs within 24 hours of
completion of the idol immersion activity.

Arrangernents for temporary artificial idol immersion ponds or tanks in
close vicinity of the public or on the banks of water bodies with all
necessary safety provisions and waste collection centres prior to idol
immersion should be arranged for ensuring safe idol immersion during
festive season, by the concerned ULBs in association with the other
departments as well as Pooja Organizing Committees.

The temporary ‘Udol Immersion Ponds /Tanks with the liner made with well
graded/highly impervious clay or eco synthetic liner should be arranged
at suitable locations including on the banks of rivers or stagnant water

5
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bodies such as ponds or lakes shall be cordoned off and barricaded by
ULBs and with all other necessary provigsions keeping in view safety of the
public (such as proper access, approach roads, sign boards, fire safety
measure, barricades, designated space for keeping idols prior to
immersion, suitable plat form with crane provision for idol imimersion).

In the interest of protection of environment, Urban and Local bodies (ULBs)
shall impose restrictions on height of the idol to the idol making agencies
or manufacturer or craftsman or artisans (as lesser the size of the idol
better would be the immersion process and less consumption of materials
required for making idols) depending on the availability of water bodies,
provisions made for idol immersions by the ULBs.

Waste collection centre in the vicinity of the designated

temporary/artificial idol immersion sites or locations should be arranged
for ensuring collection of segregated materials (such as flowers, leaves,
decorating materials etc.,} prior to idol immersion. All waste collection
centres should have a provision of colour coded bins of adequate size for

collection and storage of segregated materials.

Also, all the collected and segregated materials should be transported and
disposed of periodically or within 24 hours of completion of idol inumersion
in accordance with the prevailing provisions of Solid Waste Management
Rules 20186, as amended noctified under the Environment (Protection} Act,
1986 fi.e., Reusable clothes may be sent to local orphan homes for reuse,
bio-degradable materials for composing and non-biodegradable materials
for ultimate disposal in sanitary landfills by the concerned Urban or Local

Authorities, as the case may bej.

After completion of the idol immersion ceremony, within 24 hours, the liner
material shall be removed and the temporary pits or tanks should be filled
with native soil and levelled properly. Other disposable materials shall be
managed in accordance with these guidelines (i.e., Clay, Bamboo and
wooden logs, if any may be reused), The straw structure materials
recovered from designated temporary or artificial immersion areas or spots
shall be retrieved and processed for converting info organic manure.

Public should be educated on aspects relating to procurement of eco-

friendly idels only from the licensed or permitted idol makers or

craftsman or artisans, location details of idol makers, type of materials to

be used for ill effects of immersion of idols/Tazias in the holy water bodies
6
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and the existing guidelines for idol immersion through mass awareness
programme.

Immersion of Tazia during Muharram should be performed in Eco- friendly
manner,

Local Bodies /Urban Bodies/District Authorities should make efforts to
identify and arrange adequate number of designated temporaty or artificial
immersion ponds or tanks in consultation with River /Pond Authority, Port
Authority, Water Supply Board, Irrigation Department and other
concerned State/UT Departments, in the close vicinity of the public
colonies (such as open grounds) to avoid overcrowding at the water bodies
and also to reduce pollution load on receiving water bodies. In case, the
designated temporary artificial ponds or tanks are required to be arranged
on the bank of the river, in such a case, it should be arranged at suitable
places where flow of river/ stream is not harmful to the public, does not
inundate in case of increase in flow of river during idol immersion period
and river is cordoned off and barricaded suitably to aveid any loss of life
specially during immersion activities.

A co-ordination Committee comprising local Police Department,
Non-Government Organizations, Local Authorities, SPCB/PCC,
representatives of peoja organizing committees and other concerned
stakeholders may be set up for guiding the public in carrying out the
immersion without affecting environmental damages to the water bodies.

To ensure safe immersion of idols during festive season, ULBs should
deploy adequate number of staff at all the designated ido! immersion spots
under overall supervision of the nodal officer to be designated by the
concerned ULBs. The Nodal Officers also should co-ordinate with the co-
ordination cominittee constituted by the ULBs.

Details regarding arranged designated temporary or artificial immersion
spots or areas need to be notified and public as well as pooja organizing
comumnittees preferably at least one week in advance of idol immersion

through electronic and local media in vernacular language.

Sanitary workers shall also be deployed at all the temporary immersion
sites for ensuring removal of bio-degradable items like flowers, leaves,
clothes, ornaments etc. prior to idol immersion at the designated areas.
ULBs shall provide separate colour coded bins for collection and

7
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segregation of biodegradéble and non-biodegradable wastes at immersion

gpots.

(xviii) Littering or burning of solid wastes comprising of used flowers, clothes,

s

(i)

decorating materials, recovered material such as Bamboo and wooden
logs, straw structures efc. so generated at the immersion sites or on the
banks of water body should be prohibited strictly.

In case of immersion of idols in rivers, lakes and ponds is inevitable,
arrangement may be made for construction of adequate capacity
temporary confined areas at designated places with earthern bunds for the
purpose of immersion of idols atleast 50 m away from the waterbody.
Temporary immersion ponds shall have a free board of at least 50 cm.
Temporary ponds should be constructed with impervious liner {made with
well graded /highly impetvious clay or eco synthetic liner}) with a provision
of adequate landing platform for keeping the crane for idol immersion.
Water in the temporary or aitificial immersion ponds or tanks may be
drawn from the nearby water body. After completion of immersion, only
supernatant water may be allowed to flow into river/pond/lake, as-the case
may be, after checking for colour and turbidity as per BIS specification for
Drinking Water IS 10500:2012. Natural coagulants shall be used for pre-
treatment of wastewater mainly composed of polymers of natural origin
extracted from plants, algae or animals. Among these are polysaccharides
arid water soluble substances that act as coagulation and / or flocculation
agents. include microbial polysaccharides, starches, gelatin
galactomanmnans, cellulose derivatives, chitosan, glues, and alginate.

Concerned ULB Authorities also should consider option of construction of
permanent cemented large sized artificial tanks for immersion of
idols /Tazias at suitable places for a village or town or city to avoid direct
immersion of idols into lakes/rivers/ ponds/sea.

Proper Sign Boards showing location of temporary idol immersion
ponds /tanks, route charts to be provided at all salient points and also

create awareness through local newspapers/electronic media in

vernacular language, atleat one week in advance at all the salient points.
by the ULBs.

The Pocja Organizing Commiitees/Local or Urban Bodies/ District
Authorities be involved in crganizing a public campaign on the ill effects of
8
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the toxic components of coloring materials, not only of the idols, but also
other decorating materials used during the festive season, for immersing
(visarjan} the idol or ‘pratima’ or tazias only in. designated temporary
artificial ponds or tanks. Specific leaflets and poster for mass awareness
may be prepared in vernacular languages and displayed at salient points,
Further, the Pooja committees /Local or Urban Bodies/ District Authorities
also be persuaded to display such posters and distribute leaflets among
worshippers involving Eco Clubs, NGOs, Education Institutes /Universities

and Schools.

(xxiii} Idol makers, pocja Committees may also be awarded for promotion of clay

idols made with natural colors, consistent awareness for ensuring
compliance to these rules. Imposing Spot fine for violation of these
guidelines also be practiced by the Local and Urban Authorities.

ULBs also shall make arrangements for movahle artificial tanks to reach
residential welfare societies where people can do idol iminersion without
crowding and polluting the water bodies to avoid uncontrolled crowd
conditions at Ghats during idol immersion and also to aveid accidents that
may likely to happen at the time of idol immersion in rivers, lakes and
porids.

Management of idol waste and treatment of polluted water from the
designated temporary Idol Immersion ponds or tanks should be carried
out as detailed below:-

(a) Practices that would lead to some econormic benefits like returning the
visarjit idols to the idol maker or management of solid wastes
generated during visarjan activities in different localities for household
as well as large commurity festivals shail be ensured in accordance
with the prevailing rules by the Local/Urban bodies. As far as possible,
only non-recyclable/non-biodegradable/non-recoverable materials
should be disposed of in sanitary landfills by the Local/Urban bodies.

(b) Community festivals with large idols should be given permission by
ULBs only when the organisers submits a detailed management plan
prepared in line with the prevailing rules or by the guidelines issued
from time to time on environmental management charge basis to be
decided by the Local/Urban Bodies. The bamboo scaffolding/metal
sub structure on which large idols are built shall be reused as far as

possible and may be collected separately from the degradahle remains.
9
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(c) The charges of hiring/outsourcing agencies to clean-up the wastes
from the designated idol immersion sites should be collected as
visarjann charges’ from every individual citizen or community. The
visarjan charges collected should be utilized to clean-up the visatjan
sites, to manage polluted water from the artificial temporary
tank/ponds and for environmentally sound management of e solid
remains of idol, etc. The waste water collected’ from the designated
temporary artificial ponds/tanks after ensuring on-site pre-treatment
shall be discharged into or public sewers leading to the Sewage
Treatment Plants (STPs)/ Common Effluent Treatment Plants (CETPs).

(d) Disintegrated material/Non-biodegradable materials shall be dealt as
per provisions of the Solid Waste Management Rule 2016, as amended.

(iii)

(iv)

As far as possible idol immersion in Rivers/Ponds/Lakes shall be
encouraged onuly at specific designated artificial confined tanks/ponds
with liner made with well graded/highly impervious clay or eco synthetic
liner, on the banks shall be promoted.

A temporary artificial tank or pond with liner made with well graded/highly
impervious clay or eco synthetic liner (HDPE), and having earthen bunds
on the bank of the river/lake/pond shall be created for Idol Immersion by
the concerned ULBs. Temporary artificial tank or pond.

In case of imumersion of idols in rivers, lakes or ponds is inevitable, a
designated location (having proper approach, access, corner portion of a
river/pond/lake, having shallow depth of water in river or lakes or ponds)
should be identified and safety provision preferably steel or wooden
barricades shall be made by concerned ULBs.

All the flowers, leaves and artificial ornaments of idols should be removed
prior to immersion of idols and only such idols may be immersed in a
designated place provided with safety provisions.

Lime or alum or any other equivalent coagulant should be added in

designated temporary lined pond/tank as pre-treatment option for

ensuring settling of solids. After completion of immersion, only
10 '
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supernatant water may be allowed to flow into river/pond/lake, as the case
may be, after checking for colour and turbidity as per BIS specification for
Drinking Water IS 10500:2012.

Post immersion, with remains of idols and activities such as desludging of
the designated area should be undertaken and ensured its disposal as per
Solid Waste Management Rules 2016 as amended thereafter, within 24
hours by the concerned ULBs, as per these guidelines.

(t)

(iid)

In case of Idol immersion in sea, immersion may be done between low tide
line (LTL) and high tide line (HTL) {irrespective of its depth) and only at
designated areas identified by the Coastal Zone Management Authorities
in the States/UTs. The low-tide line and high tide lines may be identified
and marked well in advance by the ULBs in corsultation with the
concerned authorities.

Immersion of Idols in High Tide Line (HTL) & Low Tide Line {LTL} into the
sea may be permitted only in Non-Eco-Sensitive Areas earmarked
previously in consultation with all the concerned agencies approved by
Govt. of India for demarcation of HTL, LTL, Eco-sensitive area ctc.

Concerned authorities in State Govt./UT Administration dealing with
safety & security in coastal areas shall take care of the necessary
arrangements such as Motor Boats with security persennel/home guards
with adequate safety equipment be deployed to supervise idol immersion
activities during festive séason.

(i)

(i)

Individual households should be encouraged to use only eco-friendly idols
made of natural clay and bio-degradable materials as decorative and pooja
materials.

As far as possible, immersion of small idols should be done at their homes
in eco-friendly manner i.e., in a bucket filled with water and idol be kept
in immersed state until it dissolves completely. After settlement of
settleable and colloidal solids {if required alum powder or any other
equivalent coagulant may be mixed and stirred vigorously using a stick at
least for 30 seconds and thereafter slow mixing at least for 30 seconds and

11
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then allowed to settle), the supernatant liquid may be used either in
gardening or discharged in a drain., Settled mud can be dried and then
reused further for future idol making or may be used in gardening as soil).

In case, individual households intend to perform idol immersions, then
idols should be immersed only in the designated on-land temporary
artificial ponds or tanks located nearby or artificial movable tanks

arranged by the ULBs.

Concerned State Pollution Control Board {SPCB) in the State/Poliution
Control Committee (PCC) in the Union Territory Administration should
conduct water quality assessment of the water bodies, preferably in
Class-I cities (having population more than one lac), at three stages ie.
immersion and post-immersion. During
post-festival, samples should be collected preferably after 3 ™, 5 t and
7 th and 9 th day of the festival.

Pre-immersion, during

Considering the size of water body, appropriate number of sampling
locations may be determined in order to get a fairly representative
assessment of water quality during the afore-said periods. Sampling
should be done at least 100 m away (downstream side in case of flowing
water bodies-rivers) from the immersion site/location to avoid turbulence
effect. For ascertaining water quality, Physico-chemical parameters such
as pH, DO, Color, BOD, COD, Conductivity, Turbidity, TDS, Chloride, TSS,
Hardness, Total Alkalinity and Metals (such as Chromium, Lead, Zinc,
Copper, Cadmium, Mercury, Antimony, Barium, Cobalt, Manganese,
Strontium) may be analyzed. Apart from the water samples, sediment
samples also be collected during pre-immersion, during immersion and
post-immersion and collected sediment samples be analysed for the metals
(such as Chromium, Lead, Zine, Copper, Cadmiun, Mercury, Antimony,
Barium, Cobalt, Manganese, Strontium)

Detailed reports should be posted on the SPCBs/PCCs website in pubiic
domain and also shall be shared with Ministry of Enviroriment, Forest and
Climate Change (MoEF & CC), Ministry of Jal Shakti (MoJS) and CPCB,
within two months of completion of last sampling conducted for a

particular festival.
12
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SPCBs/PCCs shall help ULBs and District Administration in preparing
material for. creating mass awareness purposes as well as to assess
innovative approaches for eco-friendly idol making by the idol makers or

craftsman or artisans.

~-00-
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Annenure-1

Major Types of Natural Dyes and Their Origin

Chemical class

Coloring -
matter

Qrigin

Color obtained

Vatdyes .~

[ndole

Indigotin

TWoad, indigd]

Quinone

Juglone

Walnut

Browiis

Mordant dyes

Reds, cranges,

Anthraquinones

“Rlizarin

roots

browns

Pseudopurp
urin

Madder
roots

Reds, oranges,
browns

Munjistin

Munjeet
stems

Reds, browns,
maroons

Laceaic
acids

Lac ingects

Reds, purples,
Maroons

Flavoid tannins

Catachin

Cutch

Browns, grays

Saffron, Flavone

Tateolin

Weld

Yellows, khalki -

Flavonol

Quercetin

50% of all
plants

Yellows, khaki

Anthocyanins

Cyanidin

Elderberries

Purples

Neoflavanoidones

Haematoxyli
n

Legwood

Violets, blacks

Brazilin

Brazilwood

Reds, purples

Tsoflavanoid

Ptérocarpin

d

Sanderswoo

Oranges

Directdyes ... oovool

Cartinoid

Curcurmin

“Turmeric

Crocin

Saffren,
gardenia

Yellows

Alkaloid

Berberine

Mahonia
wood

Yellows

Orinecl

Oreein

Orchil

Purples

Benzoquinone

Carthamine

Safﬂower_ )

Pinks

Reactivedyes . .~

Depsides

Atranorin

Lichens

Fawns

Despidones

Salazinic
acid

Lichens

Browns

Soyrce:- Eco-ﬁigndl dves and dvein
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